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TK THE CEWTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

* kW

0.A.1148/92. Date of Decision_:_27-01-2000.

1. K.M.E{Kanta Fao

2. Ch.V.R.,Sastry

3. K.Vinay Babu

4, Y, V.Frasad

5. SV Sarma

6. M.S.Marutl Rao

7. Ch,V.Krishna PHurthy .. Applicants.

vs

1, The General Mangger,
SC Railway, Reil Nilayam,
Secunderabad.

2. The Divisional Railway Manager,
Vi javawada Divisicn,
SC Railway, Vijayawada.

3. The Sr.Divl.Personnel Cfficér,
Vijayawada Division, SC Rly,

Vijavawada. .+ Respondents.
Counsel for the applicants : Mr.K.Sudhakara Reddy
Counsel for the respondents :Mr.V.Rajeswara Reo, Ad3L.CGSC,
CORAM ; -

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)
THE HON'BLE SHRI B.5.JAI FARAMESHWAR : MEMBER (JUDL.)
I 2 X 23 1

ORDER
ORAL CNDER (FER HON'BLE SHRI R. RAMNGARAJAN : MEMBER (ADMN,))

Heard Mr.K.Sudhakara Reddy, learn=d counsel for
the applicants and Mr.V.Rajeswara Rao, learned counsel for

the respondents.
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2. There are= 7 applicants in this 0OA., Trer—are
swwm of them are Adhoc Stetion Superintendentgyand some of them
are Deputy Station Superintendengband Traffic Inspecto;a,
They are aggrieved hy the selection conducted for the post of
Station Superintendents/Traffic Inspesctors. Their main
contention is&hat the selection is to be done in accordance
the Railway Board's letter No.E/NO/I-83-PM1-65(PNM/MFIR) dated
17-04-84.R,s the department 1s not qoing to conduct the
sxamination in accordance with the directicns given by the
Railway Board they have filed this Oa praying for & direction
+o the respondent authorities to strictly follow the Railway
Roard letter dated 17-4-84 in the examinaticn to be held on
B-8-99 for fillina up the vacancies of Station Superintandents/
Traffic Inspectcrs in the grade of Rs.6500-1C500/~ in Operating
Department ir Viijayawada Division by adopting the methtod of
50% chjective sndé 50% narrative type guestions and consider the
spolicants for rromection xm on that basis as Staticne
Superintendents/Traffic Inspectors.
3. An irterim order was passed in this CA on 6-£-99
whereby the examination in question was kept suspended.
4. It is not necessarv for us to go through the reply
in full except to note the letter dated 15-07-99 (Annexure R-IX
page-27 to the reply). It is stated in thst letter that the
procedure for setting cbjective type questions for the selection
of 55/TIs in the scale of Rs.6500-10500/~ RS(RP) shguld be
followed s per the instructicns contained in CPO/Securndersbad's
Serial Circular Ko.163/86.

5. The learned counsel for the applicants submit that

if that is so then no further relief 1s necessary in this

cannecticn.
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£. In Qiew cf the avove submissicn the respondents

are directed to strictly fcllow their letter dated 15-07-99

in conducting the examiraticn for thea post of Station
Superintendents/Traffic Inspectors and consider the applicants
for promotion s per the Serial Circui§rfNo.163/86 and if

they are successful they should be promoted against the
vacanciss of Station 3uperintendents/Traffic Inspectors.

The interim order passed is hereby vacated provided the
examinatlion is conducted as per the above directicn.

7. The CA 1s ordered acccrdingly, No costs.

-

(R. RANCARAJAN)

iEMBER ( ADMN, )

-
i

Dated : “he 27th_Jeruaryy2000.
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